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CENTRAL ADMINISTRATIVE TRIBUNAL

PR I NCI PAL BENCH, NEW DELH i .

OA-435/2001

New Delhi this the 2nd day of August, 2002.

Hon ' b I e Dr. A. Vedava IN, Member C J)
Hon ' b I e Sh. Govindan S. Tarnpi , MemberCA)

Shri Hawa Singh,
Ex-Constable 1196/w

S/o Sh. Bharat Singh,
Vi l lage & P.O. Tikri Khund,
Distt. Al l pur, Delhi. .... Appl icant

(Present : None even on second cal l)

Versus

1 . Govt. of NCT of Delh i

through Chief Secretary,
Ra j N i was, DeIh i .

2. Add I . Dy. Commissioner of Pol ice,
West District,
New DeIh i .

3. Jt. Commissioner of Pol ice,
Southern RangeCPHs),
I .P. Estate,
New DeIh i. .... Respondents

(through Sh. J.A. Chaudhary, proxy for Sh. George
Paracken, Advocate)

ORDER CORAL)
Hon'b1e Dr. A. VedavaI I i , Member(J)

None appeared for appl icant today even on

second caI I . It is seen that none had appeared on his

behalf e^n on earl ier occasion, namely, 01.03.2002.

in the c i\t-ciJtmstances, it appears that the appl icant is

not inter^lted in pursuing this case further. OA is,

therefore, dj^issed for default and non-prosecution.

CGov i n Tamp
lleijiifbrCA)
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(Dr. A. VedavaI
Member(J)
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